15.48 hrs.

Title: Further discussion on the Resolution regarding the policy for all round development of backward people
moved by shri Punnulal Mohale on 22.03.2002. (continued) (Resolution withdrawn).

MR. CHAIRMAN : The House shall now take up item no. 14 of today's agenda.

Before further discussion on the Resolution regarding the policy for all round development of backward people
moved by Shri Punnulal Mohale is resumed, | would like to mention that already 2’4 hours have been taken to
discuss this Resolution. The time allotted for the discussion on this Resolution is already exhausted. The House is
now to extend the time for further discussion on the Resolution.

Is it the pleasure of the House that the time for this Resolution is extended by half-an-hour?
SEVERAL HON. MEMBERS: Yes.
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SHRIVARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | support the Resolution. Now, the social, educational, and
economical backwardness is a global phenomenon. It is not confined to a particular area. So, in this background, we
have to examine the uneven development in India. Even our country was divided on this basis. It was not divided on the
basis of religion alone. India was divided into Pakistan and Indian Union because of this uneven development and
because of the discrimination shown to a particular section of the community. Sir, mere administrative change will not
solve the problem. Now, recently we have divided our country also by carving out Chhatisgarh from Madhya Pradesh
and Jharkhand from Bihar for the simple reason that small administrative unit will solve the problem.
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We thought that backwardness could be got ridden by bringing in smaller units of administration. Things have developed
to such an extent that very recently, the day before yesterday, a new theory was developed by the PMK Leader Shri
Ramodoss. He wanted the country to be further divided on the basis of caste. He wanted Tamil Nadu to be divided into
two States; one governed by the upper class and the other governed by the so-called backward class. That is the theory
developed recently by the PMK Leader Shri Ramodoss. We have come to this pass.

By carving out Jharkhand from Bihar or by carving out Chhattisgarh from Madhya Pradesh we did not solve the problem.
That is why this Resolution has been brought in. This is the situation throughout the world. In India itself now there is a
big difference in terms of development between city areas and village areas. Uneven development is still taking place in
our country. Development of cities would be at a higher level and the rural areas naturally get neglected by the
administration.

In India there are other reasons for social backwardness because caste system prevailed here for ages together in which
a large section of the people were regarded as untouchables. They were not allowed to travel through public roads; they
were denied entry to public institutions; they were denied the right to education in public schools. That led to a serious
situation in which a large section of the people remained as untouchables and they were not allowed to grow as citizens
of India. This is one of the reasons for social backwardness. Not only that, religious discrimination also is prevalent in
India which has led to uneven development. So, there are historical reasons, there are religious reasons also. The most
important reason is the caste system prevailing in our country.

The United Nations also would agree that at the global level there is uneven development. That is the reason why a social
development scheme was prepared by the United Nations specially for the dark countries in Africa which were far below
the standards and where people were far below the poverty line. In India also this is the position. When you think of
development in India, you will see that people are migrating to cities. People from all over India are migrating to Mumbai
because it is an industrially developed city; all the industries are flocked together there; it is a centre for Railways; and
almost all developments are centred at a particular place. This very same reason has given rise to other metropolitan
cities like Chennai, Kolkata and Delhi also. So, people are migrating to these places. Meanwhile, the administrative set up
has remained completely negligent.
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | was dealing with the uneven development of cities in
India. Now, we have reached such a position that there is population explosion in some of the cities. Maximum
population explosion has taken place in Mumbai. Most of the industries are now defunct. The textile industry which
once flourished in Mumbai is now defunct because of this population explosion and because of this uneven
development. People from throughout India, especially the unemployed, are clogging in certain places, especially in
places like Mumbai. That created population explosion This has led to not only population explosion but also to
environmental pollution. In Delhi and other metropolitan cities, the most important problem is atmospheric pollution.
Another problem is traffic congestion. Traffic is miserable in these cities because of this uneven development.

In the meanwhile, we are now constructing Metro Railway in the city. But we are neglecting village roads. We do
not have any money to spend for poor villages? How can this development become even? When we are
constructing Metro Railway with crores of rupees in the city, we are neglecting the village roads throughout the
country. The villagers are left to the mercy of the nature. Is it not the position? The entire money is spent for
particular areas, thereby naturally neglecting those rural areas. Now, we have taken many steps in this direction. If
you think administrative set-up will help the issue, it will not help. We have created small States. Even the creation
of small administrative units did not solve the problem. If that could solve the problem, then Chattisgarh would have
developed,; if that could solve the problem, then Jharkhand would have developed. But their position did not
improve. They have a lot of complaints. We cannot say that these regions have developed.

Previously, we had an idea that if our nation is divided upon the basis of language, we can have development. So,
we have linguistic provinces. The areas where majority of people spoke Telugu, that was carved out as Andhra
Pradesh; the areas where majority of people spoke Tamil, that was carved out as Tamil Nadu; the areas where
majority of people spoke Malayalam, that was carved out as Kerala. Like-wise, Maharashtra was carved out. So,
linguistic provinces were formed. That was one of the reasons for this uneven development. Even formation of
States on the basis of linguistic administrative regions did not solve the problem. We are still at the same stage
when it was born. It has its own problems. Division of the country on linguistic basis will not solve the problem.
Division of the country or bifurcation of the State on administrative basis will not solve the problem. The basic
problem is our wrong approach to the issues. Until and unless we take a very healthy attitude in these matters, the



problems will remain as it is. Even now we find there is discriminatory attitude towards the States. In the previous
discussion that we had previously when we discussed the situation broadly, there were a lot of complaints from
Members coming from Madhya Pradesh that that State is being discriminated against.They feel that they are being
discriminated. The State of Bihar also has got a lot of complaints that it is discriminated by the Central Government.
So, a lot of complaints are there from all the States. We came across this when we discussed the drought situation.
So, unless and until we take a practical approach, unless and until the administrators take a broad approach, the
issue will not be solved.

MR. CHAIRMAN : Shri Radhakrishnan, would you mind concluding it now?
SHRI VARKALA RADHAKRISHNAN : | am concluding it. | accept your advice.

So, coming to the issue, it has to be achieved not by bifurcation. All these principles will not solve the issue. The
issue could be solved only when we take a practical approach. That is not possible in the near future. That is my
view. So, the issue will go on like this. We will have to find out a solution somehow or the other. The people should
become committed. They should feel that they are particular about this issue. They should become self-reliant. The
people, who are now clamouring for equality, will have to re-organise themselves and they will have to have an
approach to the issue. Unless they become self-reliant, this problem will not be solved. This can be solved only
through that process.

With these words, | support the Resolution.

MR. CHAIRMAN: Before | call upon Shri Ramji Lal Sumar to speak on this, may | request all the hon. Members to
keep in mind that we have given only half-an-hour's time for this discussion? Unless we conclude it in another five
to seven minutes' time, it would not be possible for the hon. Minister to give the reply. After that, Shri Mohale has to
seek certain clarifications. May | request for the cooperation of all the hon. Members to limit their discussion on this
to only very bare minimum points?

Shri Suman to speak now.
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SHRI BIKRAM KESHARI DEO (KALAHANDI): We can have 45 minutes in foto to discuss it. It is a very important
Resolution....(Interruptions)

MR. CHAIRMAN: The Chair has given a ruling that it would be extended for thirty minutes only. Now, we have
extended for thirty minutes. The extension of time is coming to an end. In another two-minutes' time, it will be over.
Then, the other Resolution has to be taken into account. That is why, | am saying that it would be better if Shri
Suman concludes it in another two to three minutes' time. If other hon. Members agree not to pursue it further, we
can request the hon. Minister to give her reply and conclude it. If we go on doing this, then the other Resolution
cannot be taken up. There has to be further extension of time.

SHRI BIKRAM KESHARI DEO : The other one can be taken up next time....(Inferruptions)
SHRI PRABODH PANDA (MIDNAPORE) : Sir, | have given the notice to speak.

MR. CHAIRMAN: You have the notice. Your notice is there. | am only requesting the hon. Members to cooperate. |
want to know whether we can conclude it now or you give further extension of thirty minutes because we have
given only thirty minutes' extension for this discussion. Originally, it was fixed for two hours.

SHRI BHARTRUHARI MAHTAB (CUTTACK): About the other Resolution, will it be taken up today or later on?

MR. CHAIRMAN: If this is finished, it will be automatically taken up today itself. So, | would now request the hon.
Members to say whether we should give another thirty minutes extension to this particular Resolution or we should
conclude it here itself. Let the House say as to whether we should give an extension or not. sr= \a w&wa & @1 s9@1
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MR. CHAIRMAN: So, you are for further extension of time. Is it the opinion of the House that we should extend the
time further?



SEVERAL HON. MEMBERS: Yes.
MR. CHAIRMAN: Then, we give a further extension of thirty minutes. Shri Suman can continue now.
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SHRI KHARABELA SWAIN (BALASORE): Mr. Chairman, Sir, | would request you to conclude this item within 30
minutes without extending it further.

MR. CHAIRMAN : All right.
Shri Ramji Lal Suman, kindly be brief and conclude your speech within five minutes.
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"The tribals across the country have over the years improved their living standards as revealed from



various human development indicators. The literacy rates amongst STs has increased from 8.50 per cent
in 1961 to 29.60 per cent in 1991. The percentage of Scheduled Tribes population below the poverty line
has come down from the level of 68.10 in 1977-78 to 41.4 (urban) and 51.94 (rural) in 1993-94. The
number of ST persons employed in different jobs in the Government of India has increased from 50,889 in
1965 to 2,17,705 in 1995."
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SHRI PRABODH PANDA (MIDNAPORE): At the very outset, | must thank the hon. Member, Shri Punnu Lal Mohale
as he has brought this Resolution in this august House.

| rise to support this Resolution. It is known to us that in our Constitution, in the Directive Principles, it is written that:

"The State shall promote with special care the educational and economic interests of the weaker sections
of the people and, in particular, of the Scheduled Castes and the Scheduled Tribes, and shall protect
them from social injustice and all forms of exploitation."

So | would like to know what sort of programmes our Government has taken up so far. My opinion is that not only
the present Government but also the former Governments have done nothing but only limited to the welfare works
for the downtrodden and the weaker sections. So a comprehensive programme must be there for the upliftment of
the downtrodden people socially, economically and educationally. Much has been said here. | do not like to repeat
all those points.

Generally, most of the Scheduled Caste and Scheduled Tribe people live below the poverty line. Unemployment
problem is very much there. Most of them are unemployed. Most of them are construction workers. llliteracy is very
much there. No medical facility is being provided to them. So it is known to all that socially they are very much
neglected in our society. So far as the tribal community is concerned, it is known to all that witchery system is very



much there because sufficient medical facility is not there. So witchery system is very much continuing. They are
facing so many health problems.

My point is that any comprehensive scheme for the downtrodden people should not be compartmental but that
should be comprehensive. My point is that for the upliftment of the downtrodden people of our country, land reform
is a must. So far as our State is concerned--we are coming from West Bengal--land reforms programme has helped
a lot. In most of the States, this programme is neglected.

Secondly, the Panchayat system is not being implemented all over the country. There are many States where
Panchayat system is not being implemented so far. That is to be taken into consideration. So far as education of
the tribal people is concerned, there are so many languages among the tribal people. They should be recognised.

The medium of instruction should be their own language but that is not done in many States. It should be taken care
of.

Without giving proper importance for the development and uplift of the downtrodden people, our country cannot
strongly move forward. So, for the betterment of our country, the uplift of the downtrodden people should be taken
up as a priority.

Let me conclude by quoting Gurudev Rabindranath Tagore. He said: "Paschate rekhecha jare se tomare taniche
paschate". It means, if you keep the downtrodden people backward, they will pull you back. So, | think, the
Government will take up this issue seriously and bring before us a comprehensive programme for the uplift of the
poor and downtrodden people.

| have many things to say but because of time constraint | would not go far.

SHRI BIKRAM KESHARI DEO (KALAHANDI): Mr. Chairman, Sir, | completely support the Private Member's
Resolution moved by Shri Punnu Lal Mohale, hon. Member of Parliament from Madhya Pradesh because this
particular resolution aims at developing the under-developed areas in the country, which had been neglected since
the last 50 years after Independence and also before that.

It has been seen that roti, kapada and makaan are the three important elements for consideration of development.
You can see today that in most of the under-developed areas the calorie intake even today is not more than 800
calories per day but a normal human being requires 2,200 calories a day to lead a normal life. In the under-
developed areas, you can see that particular regions in every State like the Telengana region in Andhra Pradesh,
the Vidarbha region in Maharashtra and some regions in the North-East, Uttar Pradesh, have been always
clamouring for development. So, through this debate on this Resolution, | would like to get an assurance from the
hon. Minister. There is a provision in article 371 of the Constitution where special provisions have been given from
371 (a) to (i) for various States beginning from Maharashtra and Gujarat for the establishment of a separate
development board by which equitable allocation of funds could be made to under-developed areas so that they
can attain parity with the developed areas of their particular States. When the hon. Minister replies to this debate, |
would like to get an assurance that it would be extended to Kalahandi also.

This particular Resolution aims at improving and developing under-developed areas. Under-developed areas have
always been exploited for further development of developed areas. Take the case of mining, forestry or fishery.
Today all the mines are located in tribal areas. When a damis built, the tribal people lose their land, the Scheduled
Caste people lose their land and the under-privileged people lose their land. How are they compensated for that
loss? The rehabilitation package is just a piece of paper but it is not carried out.

| thank our present Government under the leadership of Shri Atal Bihari Vajpayee for taking some special measures
for some backward areas in Orissa. He started the KBK Programme and revised the long-term action plan. A Report
was presented to the Rajya Sabha by the Petitions Committee. | would just like to state how this KBK Cell is
functioning in Orissa. If you go through the Report, it is disheartening that still bureaucratic control is there. There is
no people's participation in the programme. Today, the Western Orissa Development Council has been formed with
very limited powers and very meagre amount of funds.

We already know that previously there have been agitations and movements in the State of Orissa. It is because
the Western region of Orissa has always been neglected though it has got the maximum amount of resources in the
State of Orissa. So, to remove this disparity, | thank the hon. Member, Shri Punnulal Mohale, for bringing this
Resolution.

Sir, today the drop-out among the tribals is the highest in the country. Today, if you go and see the backward
areas, the haemoglobin level of expecting mothers, who are going to deliver our future generation, is less than 7
mg. It is 5.67 mg whereas the haemoglobin level should have been 12 mg. So, in this condition, | think, our
Government should be very serious to develop these underdeveloped areas, and, if required, the Constitution may



be amended to an extent that an additional article should be added for improvement of the other backward regions,
which have been deliberately kept neglected because of so many reasons. There are also other political

considerations.

Sir, in certain areas, for about 50 years, the Congress Party ruled, but in certain areas Congress Party always lost.
...(Interruptions) They never won. ...(Interruptions)

MR. CHAIRMAN : Let him have his say.

...(Interruptions)

SHRI BIKRAM KESHARI DEO : Those areas have been deliberately neglected by the then Governments.
...(Interruptions)

SHRIMAT | RENUKA CHOWDHURY (KHAMMAM): Sir, | object to this. What has this Government done for the
Congress States? ...(Interruptions)

MR. CHAIRMAN: Please sit down. Shri Bikram Keshari Deo, please be seated.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): How much money have you got for the cyclone in Orissa?
...(Interruptions)

MR. CHAIRMAN: Let him have his say. There is nothing objectionable in the matter.

...(Interruptions)

MR. CHAIRMAN: Shri Priya Ranjan Dasmunsi, please be seated.
SHRI PRIYA RANJAN DASMUNSI : Please make your Orissa good. ...(Interruptions)



MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ™

MR. CHAIRMAN: Shri Priya Ranjan Dasmunsi, please cooperate with the Chair. Shri Bikram Keshari Deo, please

conclude now. Your time is over. Kindly be seated. May | request all of you to cooperate with the Chair? A new man
is sitting here. So, please cooperate with the Chair.

...(Interruptions)

SHRI BIKRAM KESHARI DEO : Sir, before | conclude, | request the hon. Minister to kindly recommend to the
Government for inclusion of backward areas under article 371 of the Constitution, which this august House has got
the right to do. | hope they will do it.

*Not Recorded.

SHRI PRIYA RANJAN DASMUNSI : Shri Bikram Keshari Deo, this is the constructive part. ...(Interruptions)

MR. CHAIRMAN: Shri Bikram Keshari Deo, you have given a good formulation. That is why, | thank you.

...(Interruptions)

MR. CHAIRMAN: We have two more Members — Shri Manikrao Hodlya Gavit and Shri Ravi Prakash Verma. Then,
the Minister will reply. After that some clarifications will be asked by Shri Punnulal Mohale. So, | would request the



Members to be very brief.

...(Interruptions)
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MR. CHAIRMAN : | know it is unfair but please co-operate.
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SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Mr. Chairman, Sir, | am very much thankful to you for
giving me this opportunity to speak on this very important subject. It is a very important matter.

MR. CHAIRMAN: Please be very brief. Kindly give your suggestions and do not go into the statistics.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Sir, | strongly support this Resolution. | would like to request the
Government of India that while dealing with the multifarious problems of the tribal people of this great country they
should adopt certain concrete and effective policy measures to resolve their burning problems. | would like to appeal to
the Government of India to concede maximum political autonomy to all the tribal inhabited areas including Bodoland
under the different provisions of the Indian Constitution, particularly under the provisions of the Sixth Schedule of the
Constitution.

Sir, in the year 1993 we, the Bodo people, signed an Accord with the Government of India as well as with the Government
of Assam. In pursuance of that Accord the Bodoland Autonomous Council was created. But no meaningful power
devolved to the Bodo people and because of this half-hearted policy of the Government this problem could not be solved
as yet.

Sir, | would like to appeal to the Government through your honour that the Government of India should concede to the
long-standing demand for a separate State of Bodoland. This is the only political solution to this burning Bodoland tangle
that has been raging in the North-Eastern region of India. Towards solving the problems of different tribal people of this
country, | would like to suggest to the Government of India that they should accord maximum political autonomy to the
tribal inhabited parts of this great country. Here | would like to quote one very important statement made by Dr.
B.R.Ambedkar.

According to him, political power is the main key by which we can unlock each and every door. The kind of
concessions being given by the Government of India to the tribal people since Independence amount to giving alms.
Tribal people are not beggars! We do have our own heredity. We are the indigenous people of this great country
India. So, all the tribal people of this country India should be accorded maximum political power either under the
provisions of the Sixth Schedule of the Constitution or any other provision.

In regard to Bodoland, | would again like to appeal to the Government of India to create the much long awaited
separate State of Bodoland on the lines of Uttaranchal, Jharkhand and Chhattisgarh without any further delay, in
order to provide a scope to the indigenous tribal people to live in India as dignified Indian citizens on par with the
people of the rest of the country because we do have our own language, cultural identity and historical background.
We have been neglected for decades. It is a great injustice that is being done to us. This discrimination should not
go on any longer.

SHRIMAT I VASUNDHARA RAJE (THE MINISTER OF STATE OF THE MINISTRY OF SMALL SCALE
INDUSTRIES, MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS, MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE IN THE
DEPARTMENTS OF ATOMIC ENERGY AND SPACE): Mr. Chairman, Sir, | am extremely grateful to all the hon.
Members. It is a large cross section of the House that has actually participated in these discussions over the last
two such Sessions.

Everyone has made some very valuable suggestions. | am particularly taken by the subtle appeal of Shri Ramdas



Athawale, and the impassioned plea that was made by Shri Bwiswmuthiary. | am sure all these valuable
suggestions are going to be extremely helpful to all of us in the Ministry in trying to structure the continuing exercise
of development planning.

Basically, since the attainment of Independence we have seen a great deal of progress on the economic and on the
social fronts. | find that a cross section of the Members that have participated in the debate had insisted that the
country's progress is low and it should certainly be moving faster. At this point | would like to say that there are
some economic and social indicators which | would like to put up before the House which prove very clearly that we
have taken small but strong steps in the right direction.

If you look at the figures, per capita income in real terms has, many Members have made a reference to this,
increased from Rs.3687 in 1950-51 to Rs.10,254 in 2000-01. Similarly, consumption expenditure per capita has
gone up from Rs.125 per month in 1983 to Rs.591 per month in 1999-2000. Foodgrains production, the irrigated
area under foodgrains, production of milk and all these have increased consistently. The per capita net availability
of cereals and pulses has gone up from 395 grams in 1951 to about 470 grams in 1999. Upward movement has
also been seen in the per capita availability of electricity, in the index of industrial production and also in the
employment in the public sector. The percentage of population which is living below poverty line, there has been a
lot of discussion on this, that was 46 per cent in the rural areas in 1983, has come down to 27 per cent in 1999. The
percentage of Scheduled Castes and Scheduled Tribes living below poverty line has also withessed a very
substantial decline.

The social indicators we see that overall literacy percentage has increased from 44 per cent in 1981 to 65 per cent
in 2001. The female literacy and the literacy percentage among the Scheduled Castes and Scheduled Tribes have
also increased. Here | would like to say that the State of Chhattisgarh has made very major progress. From the
abysmal literacy rate of 24 per cent in 1971, they have gone up to 65 per cent in 2001. On the 14" of May 2002,
this is something that Shri Mohale made a reference to when he talked about compulsory education, the Rajya
Sabha has passed the Ninety-Third Constitutional (Amendment) Bill which provides free and compulsory education
to children between six and 14 years of age.

This will have very far-reaching implications for raising those educational levels across the country.

Shri Adhir Chodhary, who is not here today, had raised a point regarding the scholarships which were given to
Scheduled Castes and Scheduled Tribes -- | think, this is very important and which is why | am mentioning it -
during the Ninth Five Year Plan.

We have given a sum of Rs. 589 crore -- almost Rs. 600 crore -- which had been spent benefiting about 71.6 lakh
SC students in the scheme for the Post-Matric Scholarship. In the case of STs, a total expenditure of Rs. 265 crore,
in the Ninth Plan, benefited about 21 lakh ST students.

Then, he raised another point on the identification of 75 primary tribal groups. The Government has identified these
75 tribal communities as Primary Tribal Groups with a total estimated population of about 1.36 million in 1991 which
is spread over about 15 States and Union Territories. Some of these are on the verge of extinction. To save these
groups, a National Plan of Action is required for the survival, protection and the development of these people. The
newly created Ministry of Tribal Affairs — | am sure -- could be advised to have a look at it carefully and take it up for
appropriate action in the matter. | am very lucky that the hon. Minister of Tribal Affairs is present here. We may be
able to mention it right here.

Sir, the health and demographic indicators are also very important. They have shown a continuous
improvement....(/nterruptions)

SHRI BHARTRUHARI MAHTAB : Sir, is it proper for a Minister to advise another Minister in the House?
SHRIMAT| VASUNDHARA RAJE: | am not advising anybody...(Interruptions)

Sir, the health and demographic indicators are very clearly showing that there has been a continuous improvement
and upward movement here.

Households with pucca houses, households with safe drinking water, and the percentage of villages connected by
roads have also gone up.

Let us look at the welfare of the SCs, STs, OBCs and minorities. We have the Special Component Plan for the
Scheduled Castes; and the Tribal Sub Plan for the Scheduled Tribes by earmarking funds and benefits for the SCs
and STs from the very concerned development sector.

Funds that were earmarked under SCP during 1997-2001 were to the tune of Rs. 45,000 crore, which is a large



amount of money. As per the Annual Plan 2001-02, approximately Rs. 150 crores and then Rs. 379 crore were
allotted, particularly, to Chhattisgarh under these SCP and TSP respectively.

Special Central Assistance was released by the Central Government to fill those gaps in these programmes and
also to take up various family-oriented programmes which were for those people of SCs and STs living below the
poverty line.

During the period of 2000-01 to 2001-02, Rs. 83 crore were released under the SCP toTSP to the State of
Chhattisgarh for this particular area of development.

The above-mentioned development constitutes enough evidence, | think, to prove that the progress has happened
in real terms and that the economic upliftment of poor, backward and disadvantaged sections of the country's
people has been kept in mind by the Government.

But many of the Members of Parliament have mentioned that the benefits of the development have not percolated
right down to the remote and backward regions of the area. In order to take care of this problem, the Government
has devised a very broad strategy of poverty alleviation which looks at three components, nhamely, acceleration of
economic growth with basic focus on employment -- intensive sectors; the access to basic minimum services for
improving the quality of life of the people; and direct State intervention in the form of targeted anti-poverty
programmes.

Sir, there are a whole lot of anti-poverty programmes. As regards economic growth, it is necessary to look at
Agriculture and also those areas where there is possibility of high employment.

Special emphasis is being laid on basic minimum services such as literacy, education, primary heath care, safe
drinking water and nutritional security by trying to earmark funds for these services.

The Government's focus basically is on providing integrated, preventive, promotive, curative, and rehabilitative
services in primary, secondary and tertiary health care institutions with appropriate linkages.

Schemes like Mid-day Meal Scheme, District Primary Education Scheme; the Integrated Infrastructure Development
Scheme of the Ministry of Small Scale Industries; the National Programme for Rural Industialization of the Ministry
of Agro and Rural Industries; the Growth Centres Scheme of the Ministry of Commerce and Industry; and the
Capital Investment Subsidy Schemes of the Ministry of Commerce Industry are there.

These are all such programmes which are aiming at promoting infrastructure in backward areas.

Then, we have anti-poverty programmes which supplement the growth effort, protect the poor from destitution and
sharp fluctuations in employment and income. These are being implemented in the rural and urban areas for
generation of both self and wage employment. There are a number of programmes for poverty alleviation. The rural
poverty programmes have been redesigned and restructured so that they can have maximum impact on the poor
and improve sustainability of the programmes themselves.

Then, we have Swamajayanti Gram Swarozgar Yojana, Swampuran Gramin Rozgar Yojana. We also have other
poverty alleviation programmes like National Social Assistance Programme, Annapurna Scheme, Food for Work
Programme, Indira Awaas Yojana, Swarnjayanti Sehan Rozgar Yojana, Pradhan Mantri Gramodhay Yojana and
many others. Further poverty can effectively be eradicated by active involvement of poor in the growth process. So,
to that effect, we are trying to bring in Panchayati Raj Institutions, voluntary organisations and also community
based self-help groups which can play a very important role.

Development of backward areas is primarily the responsibility of the State Governments and it is the State
Governments which have to decide the allocation of funds amongst the various regions of the State and also to
decide what the priorities are going to be. The Central Government also plays an enabling role in trying to support
and supplement these measures. ...(Interruptions) Let me conclude and then you can ask questions.

One of those measures is basically to provide weightage for backwardness. Successive Finance Commissions
have laid stress on backwardness in the formula for determining inter-State shares of Central Tax proceeds. The
Eleventh Finance Commission assigned a weight of 62.5 per cent for its Award Period, 2000-2005, which is higher
than the weight assigned by earlier Commissions.

Then, we have the criteria of 'area' and 'index of infrastructure', which help backward States. Finally, we also have
the assessment of the requirement of revenue-gap grants which is an exercise which accords special consideration
to backward States. Those States which are not able to raise those revenues and are not so well off as other
States, get their problems built into this assessment of revenue-gap grants. These are the considerations which are
taken into account.



Finance Commissions also take particular note of specific requirements of each State during their visits. Then,
there are special problems of identified areas like the Tribal Sub-Plan, Border Area Development Programme, Hill
Area Development Programme, Desert Development Programme, Drought-prone Areas Programmes, etc. These
programmes use the special characteristics of the particular development problem to identify the areas and fix the
levels of allocation.

In order to encourage quick industrialisation, Category 'A' and Category 'B' Districts have been identified. Then,
there are schemes like Growth Centre Scheme, Scheme for Integrated Infrastructural Development Centres, etc.

As regards the State of Chhattisgarh, there are lot of strengths that the State has. It has a relatively high literacy
rate; it has high work participation rate; it has high female participation rate; it has a positive balance from current
revenues with a small revenue deficit; it has a low non-Plan expenditure; it has rich mineral resources; it has high
forest cover; it is surplus in power generation and it has a profit-making State Electricity Board.

The Annual Plan for the State of Chhattisgarh for the year 2001-2002 was Rs.1312 crore; for the year 2002-03, it
stands at Rs.1757 crore. The agreed outlay for the Tenth Plan is Rs.11,000 crore. The Plan Funds shall be used to
improve the educational network, strengthen health care delivery mechanisms, and try and move all these along
much much faster.

Now, | would like to dwell about some of the problems that have been brought out by the hon. Members. To start
with, | would say that the hon. Member, Shri Bikram Keshari Deo told that a provision be made under article 371 for
constitution of Development Boards for the Backward Areas. This article provides for constitution of Development
Boards for Vidharbha, Marathwada, Kutch and the rest of Gujarat and Saurashtra. The Development Boards in
Maharashtra have already been set up.

As far as Orissa is concerned, we have KBK Scheme which has not been implemented, | believe, properly as yet.
But | do think that the State has very recently drawn up a revised plan from 1998-99 to 2006-07 with a total outlay
of Rs.6062 crore, which consists of Plan as well as Centrally-sponsored schemes in various sectors like agriculture,
horticulture, watershed development, afforestation, irrigation, drinking water, welfare of Scheduled Castes and
Scheduled Tribes and rural connectivity. In order to fill that critical gap, additional Central assistance of almost
Rs.244 crore has been allocated from 1998-99 to 2001-02 to the KBK districts. So, | think as far as Orissa is
concerned, in consultation with the State and hon. Members, an effort is being made to try and fill the gap and to try
and move in the direction along with the KBK areas.

As far as discussion itself is concerned, | would like to say that really in conclusion we do not have much of the
difference between the Resolution that has been moved and our direction because as far as wanting to bring about
a comprehensive policy for all round development of socially, economically and educationally backward people of
the country is concerned, it is something the Government is committed to. Every effort is going to be made by the
Government to see that we are going along with it. As | have just mentioned, all the issues that have been brought
up before the House are in that direction. | would, therefore, say that there has been a substantial progress in the
economic development and poverty removal during the five decades after Independence and we would continue
with this multi-pronged strategy of poverty removal. Various steps are taken by the Central and State Governments
to try and make special emphasis on the removal of these regional inequalities.

Before | conclude, | would like to say that the critical role over here in balanced regional development would still lie
with the State Governments, and in the federal structure of this country, all round development of socially and
educationally backward people of the region is primarily a key responsibility of the State Governments. It is in this
context that effective and efficient governance is critical for improving that pace of human development in the
country. Funds alone, without the corresponding improvement in governance and in implementation of policies,
cannot efface poverty and under-development.

| would like to thank all the Members who have taken part in the discussion and | would like to tell everybody that in
the days to come, this is the responsibility which the Governments at the Centre and at the States will take up, | am
sure, with renewed sincerity and emphasis. Under the circumstances, that the Government is doing the work that
the hon. Members have spoken about, | would imagine that this would have answered the hon. Members'
questions. | would be happy if the hon. Member does not press for the Resolution.

MR. CHAIRMAN : Because of the time constraint it is not possible to allow other Members to ask clarifications
again. However, Shri Bwismuthiary may be allowed to speak on the point which he wanted to raise.

st weET IR dERA A A% <1 A TS W U9 SHRAT 9Ted ) I8 THR AT &1 3T WRGR g1 % JuigcHed WX a9
«m g3 g1 The Assam Government has put a ban on the employment of general as well as Scheduled Caste and
Scheduled Tribe candidates. Because of this drastic decision of the Government, the tribal people have been
suffering....(Interruptions)



MR. CHAIRMAN: This is a matter which the hon. Minister cannot answer. At this point of time she would not be able
to answer it. So, it would not be possible to entertain this question. Please be seated.

...(Interruptions)
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The index that they prepare ranked countries by the composite measure of life expectancy, literacy and income per
person. You already know that. India has been ranked 124 in this report. You are absolutely right that last year
India's rank was 115. But the ranks are not comparable because the number of countries in the index has now gone
up from 162 to 173. Had the numbers not gone up, we would have actually come up a point and we would have
been ranked 114.

SHRI PRIYA RANJAN DASMUNSI : Sir, | took part in this debate in the last Session. My question to the hon.
Minister is regarding the region of North Bengal. Before finally shaping the Tenth Five Year, will the Minister take
into account such under-privileged, under-developed, and backward regions of the country and recommend to bring
them collectively under article 3717 You could do it according to the latest statistics available to you in terms of
development, per capita income, and other shortcomings of the infrastructure be it Orissa or West Bengal or
Madhya Pradesh or Chhatisgarh? Will you take this into account?

MR. CHAIRMAN : No response.
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MR. CHAIRMAN : Hon. Member, are you withdrawing the Resolution?

#Ht g1, ATt AlgA | WHR B e W H ywara gy @ gl

MR. CHAIRMAN: | would now put the question for leave to withdraw the Resolution.

SHRI PRIYA RANJAN DASMUNSI : Sir, he has not sought the leave of the House to withdraw his Resolution.
MR. CHAIRMAN: He has sought the leave.

SHRI PRIYA RANJAN DASMUNSI : No, Sir, this is Lok Sabha where he said that he would withdraw the Resolution
only if the hon. Minister gives him an assurance.

MR. CHAIRMAN: His last sentence was that he would withdraw the Resolution. Anyway, | would ask the hon.
Member once again whether he is withdrawing his Resolution unconditionally or whether it is on some condition.

. AT e aa (51R) @ 361 $e B Addd I8 © [ #A St 3 1 $Y Dl 8, THD DRV H YT UG A9 ol g
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MR. CHAIRMAN: | would now put the question for granting the hon. Member leave to withdraw his Resolution.

The Resolution was, by leave, withdrawn.



